RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF
THE PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 30.06.2025

NS : Name Of. Yea_r(s)_ of No. of cases Stage of proceeding of pending cases
o. Judgeship Institution pending
1 | Ajmer - - -
2 | Alwar 2023 1 Prosecution Evidence (1)
3 | Balotra - -
2019 1 Argument on Application (1)
2020 1 Stay by Higher Court (1)
2021 1 Prosecution Evidence (1)
4 | Banswara
Appearance of Accused (1)
2022 3 Argument on Application (1)
Final Arguments (1)
2025 1 Compliance (1)
5 |Baran 2025 1 Prosecution Evidence (1)
6 | Barmer - - -
7 | Beawar 2020 1 Stay by Hon'ble High Court (1)
8 | Bharatpur 2024 1 Stay by order Hon'ble RHC (1)
9 | Bhilwara - - -
10 | Bikaner - - -
11 | Bundi - - -
12 | Chittorgarh - - -
13 | Churu 2019 1 Awaiting Order/ Prosecution Evidence (1)
2022 1 TEE W @ (1)
14 | Dausa
2024 1 qe AEeE (1)
15 | Deedwana- Kuchaman - - -
16 | Deeg - - -
17 | Dholpur 2024 1 TR AR AT IS Ads sEge (1)
18 | Dungarpur 2022 1 Appearance of accused (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2015 2 Proseputi_on Evidence (1)
Examination of Accused U/s 313 Crpc (1)
19| Sri Ganganagar 2016 2 Final Arguments (2)
2022 1 Prosecution Evidence (1)
2025 1 Service of Bailable Warrant (1)
20 | Hanumangarh - - -
21 | Jaipur District 2012 1 e sfEeE (1)
22 | Jaipur Metro-I 2013 1 Prosecution Evidence (1)
2013 1 o B RN A TS 'R W dRa § (1)
Arguments on Charges and for Consideration the result of further
23 | Jaipur Metro-II 2016 1 investigation as directed by this court through order dated
18.04.2022 (1)
2022 1 Feq = (1)
24 | Jaisalmer 2019 1 Prosecution Evidence (1)
25 | Jalore 2023 1 Stayed by RHC (1)
26 | Jhalawar - - -
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Nsé. J':',?:Zfs?fip J\i?.rt(lft).é’ﬁ Noﬁeﬁdﬁzzes Stage of proceeding of pending cases
27 | Jhunjhunu 2024 1 Evidence (1)
28 | Jodhpur District - - -
2011 1 Defence Evidence (1)
2018 1 Prosecution Evidence (1)
29 | Jodhpur Metro 2020 1 Awaiting order from Higher Court (1)
2024 2| Aundance Accused (1
2025 1 Prosecution Evidence (1)
30 | Karauli 2025 1 Appearance of Accused (1)
31 Khairthal-Tijara } ) )
2012 1 Prosecution Evidence (1)
2021 1 Prosecution Evidence (1)
32 | Kota 2022 2 Reply of Applicgtion/ Steps by parties (1)
Prosecution Evidence (1)
oz |3 pomenonchae ()
33 | Kotputli-Behrore 2023 1 Feq ot (1)
34 | Merta 2020 1 Stay by High Court (1)
35 | Pali - - -
36 | Phalodi - - -
37 | Pratapgarh 2025 1 Prosecution Evidence (1)
38 | Rajsamand - - -
2020 1 Evidence (1)
39 | Salumber
2025 1 Service of Summon (1)
40 | Sawai Madhopur - - -
41 | Sikar 2021 3 Eirrz)zleﬁhgzili)rr??\;isdg)ce 2)
42 | Sirohi - - -
43 | Tonk 2023 1 Prosecution Evidence (1)
44 | Udaipur 2023 1 Evidence (1)
Total 55
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Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Second Quarter-2025 (01.04.25 to 30.06.25)

No. of
S. Name of Da_te c_»f Case No. Title Present Name of a?n?(j;li‘\rgr:ng::i::g Progress made in the case during
N. Court Institution Status Mps/MLAs quarter with Quarter
reasons
1. AAMER

Case punishable with death or life imprisonment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL

Other cases

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL

2. ALWAR

Cases punishable with death or life imprisonment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL
Cases punishable with imprisonment for 5 years or more

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL
other cases

1.Kirodilal Meena
State Vs (MP) 2. Hemsingh
1 ACIM  Thanagazi 20.10.2022 23/709/23 Kirodi Lal Prosecution Bhadana (Former RN % SHMGl dRe SR R T

(Alwar)

etc.

Evidence

MLA)

3.Kanti Lal Meena

(MLA)




No. of
S. Name of Date of C N Titl Present Name of ad;om_;rnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
3. BALOTRA
Cases punishable with death or life impresionment
‘ NIL ‘ NIL NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
other cases
‘ NIL ‘ NIL NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
4. BANSWARA
Cases punishable with death or life impresionment
‘ NIL ‘ NIL NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
other cases
Gopiram
Agrawal Vs.| Disposed on |Bhawani Joshi (Former
1 DJ Banswara 18.09.2024 182/2024 - Disposed on 31.05.2025
Premkant 31.05.2025 MLA)
etc.
State Vs. . . . . . epe
Stay by Higher |Bhawani Joshi (Former Stayed by Higher Court Cr. Misc. Petition No.
2 | ACJM Banswara 14.09.2020 574/2020 Bhawani Stay
Toshi Court MLA) 6338/2022 Dt. 12.04.2023
State Vs.
145/2022 ate s Appearance of |Bhawani Joshi (Former o
3 | ACIM Banswara 27.01.2022 Bhawani - Arguments on application
(177/2022) . Accused MLA)
Joshi
state Vs. Bhawani Joshi (Former
4 | ACIM Banswara 14.05.2025 1016/2025 Bhawani Compliance MLA) - Compliance
Joshi




No. of
adjournment if

S Nemeof || Datest | CaseNo. Tie | iesent | Nameof  onGivenduring Prosress madein tho case during
) P quarter with
reasons
State Vs. Bhawani Joshi (Former
5 | JM Banswara 28.02.2022 12/2022 Final Arguments - Final Arguments
Premkant etc MLA)
State Vs. Argument on |Bhawani Joshi (Former o
6 | JM Banswara 25.02.2022 14/2022 - Reply of Application
Premkant etc | Application MLA)
State Vs. . . .
235/2022 Disposed on |Bhawani Joshi (Former
7 | JM Banswara 05.11.2019 Bhawani - Disposed on 16.04.2025
(1129/2019) . 16.04.2025 MLA)
Joshi
S Vs.
202/2022 ate v Argument on |Bhawani Joshi (Former
8 | JM Banswara 01.10.2019 Bhawani - Reply of Application
(628/2019) . Application MLA)
Joshi
S Vs.
346/2022 e Vs Prosecution |Bhawani Joshi (Former
9 | JM Banswara 06.01.2021 Bhawani - Prosecution Evidence
(281/2020) . Evidence MLA)
Joshi
5. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs Pro. Kanwar Lal Meena
1 JM, Anta 02.01.2025 178/2023 ) ) NIL Evidence recorded of PW 14, 15 & 16
Manoj etc. Evidence (MLA)
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL NIL NIL
6. BARMER
Cases punishable with death or life impresionment
‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL NIL NIL
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL NIL NIL

7. BEAWAR




No. of
S. Name of Date of C N Titl Present Name of adjm_lrnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons

Cases punishable with death or life impresionment

NIL NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

State V/s TEel H AL % YRS G& S.B. Cri. Misc.
Gram Nyayalaya, ] Stay by High | Smt. Shobha Chouhan ) )
1 17.03.2020 CRO- 70/2020 |[Shaitanaram 4 Adjournmem given. (Pet.) No. 2344/2022 Shobha Chouhan V/s State SRI
Raipur Court (Sitting MLA) ’ ’
ete. ®E & oMed @l
8. BHARATPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more

Execution of arrest

Cognizance was taken against accused, whos Arrest

State/ MLA warrants issued against
Warrant was stayed by Hon'ble Rajasthan High
ACJM No.2, Smt. For submission Smt. Shobharani the accused shell be kept
1 08.02.2024 126/24 Court in S.B. Cri. Mis. Peti. No. 3302/2023
Bharatpur Shobharani | of chargesheets Kushwah (MLA) in abeyance by order
Shobharani Kushwah/ State of Rajasthan & Ors.
Kushwah Hon'ble RHC dated
order dated 17.08.2023
17.08.2023
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
9. BHILWARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S. Name of Date of . Present Name of adjom_;rnment_ if Progress made in the case during
N. Court Institution Case No. Title Status Mps/MLAs any given dl_erg Quarter
quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
10. BIKANER
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
11. BUNDI
Cases punishable with life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
12. CHITTORGARH
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
Cases Punishment with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL




No. of
adjournment if

S. Name of Date of . Present Name of . . Progress made in the case during
o Case No. Title any given during
N. Court Institution Status Mps/MLAs quarter with Quarter
reasons
Other cases
SHO/Suresh Suresh Dhaker
CIM 27.05.2019 827/19 Disposed - Disposed - 06.06.2025
. Etc. (Sitting MLA)
SHO/Suresh Dharmnarayan Joshi
CIM 27.05.2019 827/19 Disposed - Disposed - 06.06.2025
Etc. (Former MLA)
13. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL ‘ NIL ‘ NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs | Awaiting Order/ ] o
ACIM 22.11.2019 1473/2019 Harlal Saharan Mis. App./ Awaiting
1 Harlal Prosecution NIL
Sardarshahar (03.11.2023) (828/23) (Sitting M.L.A.) Order
Saharan Evidence
Other cases
‘ NIL NIL NIL ‘ NIL ‘ NIL NIL NIL NIL
14. DAUSA
Case punishable with death of life imprisonment
‘ NIL NIL NIL ‘ NIL ‘ NIL NIL NIL NIL




Date of
Institution

S. Name of

N. Court Title

Case No.

Present
Status

Name of
Mps/MLAs

No. of

adjournment if
any given during
quarter with

reasons

Progress made in the case during
Quarter

Cases Punishable with imprisonment for 5 years or more

za fadim Smm ¥ fafag weer o oam 169 diemRdiE
N gEd TG EER @El Tl ARFgE TEREEEl @ AR
H o ffay oA o SEd giE s SRl Té A
TN A Al & Raae JEEH [ S @ ud|

STATE VS i 08.05.2025 1 ciftma uferd A AR
SHIV AT Haed SEEd, Rl % SLP(Cri) No.005822-
ADJ LALSOT SHANKER Sh. Jitendra Gothwal , .
1 03.06.2022 17/2022 ECiEi T e - 005825/2025 ¥ witq omeyl f&di6 02.05.2025 & UM
(Dausa) URF (Sitting MLA)
BALYA REC I A e o e i o | e S G o | (e B
AT & S AT SJAR "In the meantime, the effect
AND ORS.
and operation of the impugned order shall remain stayed."
ERINERINE R IS G CICE R DL eI MGl |
T e F BRO A A T W & aNE
bsft 11.07.2025 ¥ f@ @ W ORI
Other Cases
=g fadm | ¥ AW ok AR # e a9 ged
| ACIM No.1, 07112004 Cr. Reg. Case | State Vs I Sh. Jitendra Gothwal ¥ fotfod fFn SR TER '@ 01 ¥ 04 # SRy
Lalsot o 1002/24  |Jitendra Etc. (MLA) Eika1 1 MG | A B B | B o (e o 122 B BE D |

¥ g et 02.07.2025 ¥ fEE R

15. DEEDWANA-KUCHAMAN

Cases punishable with death or life impresionment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL
Cases Punishable with imprisonment for 5 years or more

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL
other cases

| NIL | NIL | NIL | NIL | NIL | NIL | NIL | NIL

16. DEEG

Cases punishable with death or life impresionment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL




No. of
S. Name of Date of . Present Name of adjm_lrnment_ if Progress made in the case during
N Court Institution Case No. Title Status Mps/MLAs any given during Quarter
] quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
17. DHOLPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
A 14.01.2025 H WM IFEHA AT M & HROT
fdi® 15.01.2025 % WEel uot ¥ & T &Hiw 15.01.
2025 &1 AtgEd RS e aX A 5 At
) . . . SURYT| A TR I= S Yie SR % ARy
Spl. Judge(SC/ST S S w fre Rie | O S S AFE i S B. Criminal Mis. Transfer Petition No.
1 pl. Judge( ) 07002024 |T w@ & 59,23 H’{?ﬂiw T . g BREC] : e . 3= = S rlmn:a (\15 .rais er Petition : o
POA Dholpur | e G TR A TG F T 33/2024 ERI FHEC URedr H fRAremd ® O FEag @ w
21 | T £ = | R o e | T B S | o B |2 e 7
S faih 22.04.2025 Ed 0 N RS 22.04.2025
@ 15.05.2025 g 05.06.2025 % FHEe § fEammT &
BM ¥ Al IR oTRel A% 17.07.2025 FREE @
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




Sri Ganganagar

Duggal

Crpc

MLA)

Accused

No. of
S. Name of Date of C N Titl Present Name of adjm_lrnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
18. DUNGARPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State V/s
11/2021 Session Appearance of Umesh Damor
1 | ADJ, Dungarpur 12.10.2022 Chetanlal - -
Case Accused (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL ‘ NIL ‘ NIL
19. SRI GANGANAGAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL ‘NIL
Cases Punishable with imprisonment for 5 years or more
State Vs
ADJ No. 2 ) Awaiting Jaideep Bihani (Present
1 ) 07.05.2013 12/2013 Jaideep 3 Record awaited from High Court, Jodhpur
Sri Ganganagar Record MLA)
Bihani etc.
other cases
State Vs
ACD Prosecution Ashok Chandna
1 12.05.2015 14/2015 Lalchand 04, Prosecution Evidence No Progress
Sri Ganganagar Evidence (Sitting MLA)
etc
State Vs | Examination of 15, Prosecution Evidence
ACJM, Gharsana Pawan Duggal (Former Prosecution evidence completed and file staged for
2 18.09.2015 Cro 434/2015 Pawan |Accused U/S 313 2, Examination of
examination of accused.




No. of
S. Name of Date of C N Titl Present Name of adjm_lrnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
State Vs
ACJM, Gharsana Pawan Duggal (Former|12, Prosecution Evidence
3 ] 05.03.2016 Cro 591/2022 Pawan  |Final Arguments ) Evidence recorded and file staged for final arguments.
Sri Ganganagar MLA) 3, Final Arguments
Duggal
Witness Rajender Kumar's death certificate received and
ACJM, Gharsana State Vs Prosecution  |Pawan Duggal (Former
4 23.08.2022 Cro 404/2022 21, Prosecution Evidence| filed. PW5 to PW13 Recorded and rest of the summon
Sri Ganganagar Hetram etc Evidence MLA) ]
witnessed.
Cro 600/2016 State Vs 2, Talbi of Accused
ACJM Gharsana Pawan Duggal (Former
5 07.10.2016 (CIS No. Pawan | Final Arguments 12, Prosecution Evidence| Evidence recorded and file staged for final arguments.
Sri Ganganagar MLA)
513/2024) Duggal etc. 2, Final Arguments
State Vs
ACJM-2 Sri ) Service of Jaideep Bihani (Sitting
6 19.05.2025 Cro 5600/2025 Jaideep 1 Process Issued
Ganganagar Bailable Warrant MLA)
Bihani etc.

20. HANUMANGARH

Cases punishable with death or life impresionment

‘ NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

‘ NIL NIL NIL NIL NIL NIL NIL NIL
other cases

‘ NIL NIL NIL NIL NIL NIL NIL NIL

21. JAIPUR DIST.

Cases punishable with death of life imprisonment




No. of
adjournment if

S. Name of Date of . Present Name of . . Progress made in the case during
e .. Case No. Title any given durin
N. Court Institution Status Mps/MLAs c‘:ugarter with 9 Quarter
reasons
e omid 2025 ¥ % 03.04.2025 & @l d.E. 69
T9E e & 99 dEes U T, S Sw T, RAiE 04.
04.2025 % TEE BOR T8 M fHi® 07.04.2025 &
el G FAR A & AT UHT H A @ F B
SO oEEs Tl gul [ 08.04.25 &1 @E ¢S,
70 TH TUEA b AN q@Es B T A HAY T
ARFEET H AR ¥ G/ 207 HARGA. & oM o
Y T S 17.04.25 @ @l dE. 69 & TR
T T gU RAF 21.04.25 F PR TEE IR Tl
1. s R o fedi 22.04.2025 @ diE. 71 THE Rie ¥ @M
@ﬁ@@@q) s A T S gy T8l W W 2025 H fiE 01.05.
2 St o 25 ® PE TEE BN T gAT qU UeEN AEL B
ADJ No. 4 40/2012 AR T fis(qt w.T) MR 2M 9 0 ﬁaﬁ Tl R 05.05.25 wd fF®
1 17-10-2012 aed fie g @eg AnEeE 3 - 09.05.25 & =E@d ¥ Yeri e & 9 R 2
(Jaipur Dist.) (58/2014) = sﬁ(ﬁm ) U DE UNE BEARl Tl e 9Ei & 15.05.25 @ PR

4. St SR RiE TaTE B T o feNie 21.05.25 @0 @Rl @WE. 71
%@(aﬁﬂwqqqaq) e R & SW R W TN deEEe R WS gy

- @ A% 22.05.25 F [ TEE & @F qE@gS T8 gl
a9 2025 ¥ R 03.06.2025 Ud fRFi® 05.06.2025
P dorM e & STad W @ & Bl e of
T & N q@es Tel gl A 18.06.25 ® FE TR
BN & ol i 19.06.2025 & Wil 9 207 4.
ARG & e fer mm S 25.06.25 @
e e eEd W Tl feHie 30.06.25 @ HEd
q.T.71 THE & IH 99 U9 @i 91872 gFRiE &
TN S Y Tl gq9 ¥ geEel 9 08.07.25 &
T e 'g FEa R

Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL

Other cases

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL




No. of
adjournment if

S. Name of Date of . Present Name of . . Progress made in the case during
o Case No. Title any given during
N. Court Institution Status Mps/MLAs quarter with Quarter
reasons
22. JAIPUR METRO -1
Cases punishable with death or life impresionment
NIL NIL NIL ‘ NIL ‘ NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
ADIJ-8, Jaipur qifg g g
1 12.12.2024 29/24 Disposed HEE Matey Disposed Disposed on 15.05.2025
Metro.-1 TAH DR p P P
State Vs Transfer to
ASCJ & ACIM-2 Transfer to ACIM-19
2 07.11.2016 1618/2016 Mukesh ACJM-19 (on | Shri Mukesh Bhakar Transfer to ACJM-19 (on 15.04.2025)
Jaipur Metro.-1 (on 15.04.2025)
Bhakar 15.04.2025)
State Vs
ASCJ & ACIM-
Mukesh Disposed on
3 19 07.11.2016 1618/16 Shri Mukesh Bhakar | Disposed on 17.06.2025 Disposed on 17.06.2025
Bhakar and 17.06.2025
Jaipur Metro.-1
others
State Vs 6 (SF THTT ¥ TERM T UHCT § gabm of W @@ fgeeE Bl T ¥ 3
Gram Nyayalaya, 752/13 Prosecution Anju Khangwal (Ex | & a@qﬁaﬁ qar 9.alr. . oY ¥ HEIR qweY ® aer faerg g of
4 SR R ERIEE Anju J ’ ¥ T & %%ﬁujmﬁ ﬁﬁaa%lwmfﬁﬁw i
Jaipur Metro -1 (1329/19) Evidence M.L.A) Hred el qetq
Khangwal El?l'\"“T) SRR

23. JAIPUR METRO - 1I

Cases punishable with death of life imprisonment




No. of
adjournment if

S Mameof | Dateol | CaseNo. | Twe | Tiosent | Mameot | lyGilenauring Prosressmadeinthe case during
) P quarter with
reasons
The cases
registered on date
19.02.2021 when
no accused was State Vs Prosecution .
ACD-2, Jai MP/MLA but Cr. Reg. SC N Thabar id 27 Jhabar Singh Kh = amg( ¥ o GenLRES
-2, Jaipur r. Reg. 0. evidence abar Sin arra . .
1 P after Assembly s Singh s - 20/2025 f=i% 09.04.2025 | U ¥ IR THCT
Metro-1I 04/2021 witnesses has Sitting MLA :
Elections in Nov. Kharra & ( £ ) Y N e LS. dex B R 15.04.2025
been examined siaRa fr @
2023 one of the Ors.
accused Jhabar
Singh elected
MLA
Closure reports submitted by investigation officer qua. Mr
Shanti Dhariwal, Sh. N L. Meena, Sh V M Kapoor & Sh Lalit
A K Panwar has been cosidered by this court & rejected. S.P.
rguments on ACB has been directed to further investigation on certain
Charges and for points as mentioned and directed in order passed by this court
. ) on 18.04.22 in compliance of this order, ACB submitted the
consideration the ) ) result of further investigation. Application filed by
FIR No. 422/14 State Vs result of further Mr. Shanti Dhariwal complainant for subsitution of his counsel has been disposed
ACD-4, Jaipur ) Shailendra (Minister of Urban off. The order dated 26.11.21 of this court quashed and set
2 03.03.2016 Case No.- investigation as 4 aside by Hon'ble Raj. High Court in S.B. Cri. Revision No.
Metro-II Garg and | | Development, Govt. of 113/2022 vide order dated 17.01.23 and amended order
01/2021 Ors directed by this Rajasthan) passed in S. B. Criminal Misc. Application no. 35/2023
) court through J dated 6.02.23. Hon'ble RHC in the order dated 17.01.2023
mentioned the fact that " A coordinate bench of this court has
order dated quashed the proceeding arising out of the same FIR that the
present accused in person are booked in qua accused
18.04.2022 petitioner Shanti Dhariwal."
Note:- Presently No criminal proceeding are pending
against Mr. Shanti Dhariwal.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL ‘ NIL ‘ NIL NIL NIL NIL

Other Cases




No. of
S. Name of Date of C N Titl Present Name of adjm_lrnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
ASCJ CUM 1. Dr. Kirodi Lal SRR 2T A A AR A e
ACMM RPF Bandikui | State Vs | @ B &« Meena (MLA) Rréigm- 2776/2024 Wegd 1 T ¥ HLALI.AE. AW
A . eena
1 02.01.2013 47A/2013 | Kirodi Lal ;ﬁ o= - T P AT A AW A w
RAILWAY (117452014) “Wlf_"%a ;‘T T 2. Shailendra Joshi S W wEd W B SRy AL F ' W
etc. | : S IIL
(Jaipur Metro II) (Former MLA) et bl 16.09.2025
ASCJ CUM '83/2018 State V . . .
ate Vs AfgET©T # STuRefd wd 91 TUE. F wE w F
) ACMM Com. 17072002 (1043/2007) | Kalicharan s Kalicharan Saraf 02 47 91 TYU.GRAT & | PO YEO d89 WAl U & UHH UX oled &l GECO H
Riots o CIS No.- Saraf and (Sitting MLA) T T A e ERICIIEZRE I %_il W ST @R At -
14.07.2025
(Jaipur Metro II) 1069/16 Ors.
24. JAISALMER
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
06 Witness is recorded
State Vs in this quarter. Process
ACJM Pokaran Prosecution | Shaitan Singh (Former
1 ) 13.11.2019 942/2019 Shaitan ) is being issued. Total Process issued for witness
(Jaisalmer) Evidence MLA)
Singh etc adjournment number
during this quarter is 05.
25. JALORE
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL

other cases




No. of
adjournment if

S. Name of Date of . Present Name of . . Progress made in the case during
o Case No. Title any given during
N. Court Institution Status Mps/MLAs quarter with Quarter
reasons
State Vs Disposed
JM Court Ahore Chhagan Singh
1 25.11.22 1267/22 Chhagan as on - Disposed as on 24.04.2025
(Jalore) ) (Sitting M.L.A))
Singh etc. 24.04.2025
State Vs |Stayed by RHC
SC/ST Court, Ratan Devasi S.B. Cr. Revision Petition 1450/2023
2 29.09.23 180/23 Pankaj Next date o -
Jalore (Sitting M.L.A.) Pankaj Devasi/ State
Devasi etc. 11.08.2025
26. JHALAWAR
Cases punishable with death or life impresionment
‘ NIL NIL NIL NIL NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL NIL NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
other cases
‘ NIL NIL NIL NIL NIL ‘ NIL NIL NIL
27. JHUNJHUNU
Cases punishable with death or life imprisonment
‘ NIL NIL NIL NIL NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL

other cases




No. of
S. Name of Date of C N Titl Present Name of adjm_lrnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
1. Narendra Kumar
Khichad (Ex M.P.)
State/
2. Shubkaran Statement of 6 witnesses is recorded and other
1 | CIM, Jhunjhunu 29.05.2024 1087/2024 Pawan and Evidence -
Chaudhary (Ex M.L.A) summoned.
other
3. Subhash Poonia (Ex
M.L.A)
28. JODHPUR DIST.

Cases punishable with death or life imprisonment

| NIL | NIL | NIL N | NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | N | NIL | NIL | NIL | NIL
other cases

| NIL | NIL | NIL | ONL | NIL | NIL | NIL | NIL

29. JODHPUR METRO.

Cases punishable with death or life imprisonment

SPL JUDGE, SC/ UolI
. 5
ST (POA) ACT through Malkhan Singh A AGFRTT ERT AR qEE e %
1 16.12.2011 97/2011 *! | Defence evidence £ AT T T S B i %ﬂl T
CASES, Jodhpur CBI/ Sohan (Former MLA) %ﬁ FTER =@ B §§
Metro Lal etc.
tati
State/ 2 TN BN M gf| o Tael &1 FeRE B
ADJ No. 7, Gajendra Prosecution  |Ravindra Singh (Sitting 2 Tass w9 Y TEE H aEd HER 99 U9 c:@ I
2 16.07.2018 92/2018 witness Not came to o
Jodhpur Metro Singh & Evidence MLA) SO i T drew & wdy § oo fofed arsd
court RIRISRECL IS Sl
Ors
State/ ] UHTOl feAih 22.10.2024 A1 TS EAT GOLAN ATIHRITT &
ADJ No. 5, Argument on Rajendra Guda fEFr 2 B B YRR w Aty wesr o
3 22.10.2024 164/2024 Lokendra £ ! ARl ERT ged At N S - . T
Jodhpur Metro ] Charge (Former MLA) %ﬂ T TR F R SIS ™
Singh AYFFITT B Teq A og T ARl




No. of
adjournment if

Name of Date of . Present Name of . . Progress made in the case during
o Case No. Title any given during
Court Institution Status Mps/MLAs quarter with Quarter
reasons
Cases Punishable with imprisonment for 5 years or more
No progress Due to stay
Criminal Revision Pett. No. 663/2020, 665/2020,
SPL. Court CBI CBI/ Arun | Awaiting order
Arun Shuri (Former 2 667/2020, 669/2020
Cases, 26.06.2020 009/2020 Shuri & from Higher
MP) Due to stay Jyotsana Suri/ U.O.I., Aashish Guha/ U.O.I., Arun
Jodhpur Metro Ors. Court
Shourie/ U.O.I., Kantilal Karmsay/ U.O.L
other cases
TRl U [ 04.04.2025 F1 AWGHR HAreAide, AT
TR, TR R g fAi% 09.04.2025 %1 Afeda R 4
State/ fesiis 21.04.2025 % ARG U= g RFi® 07.05.2025
CJM, Jodhpur NCV No Attendance  |Ravindra Singh (Sittin ERER AMaR [ I g
P 19.12.2024 Mohan £ ¢ 11 il ijﬁfr%ﬁ ;ﬂﬁmﬁﬁ WE_E? T
Metro 59033/2024 _ accused MLA) KEOMINIEE T pll 11.
Singh etc. 06.2025 % AfwgHE AMER e & Ul W oorgaRed 2
Y IS TG T B TR B W YT B gfeed &l
WS WA 2l
State/
ACMM No. 3, Ravindra Singh (Sitting M. 13 § @3, 14 @ T TN FEww BB W™
30.08.2017 17719/2017 Ravindra Disposed - Y 9eq Sifow Gl ST WERW H RAiE 30.06.2025 @
Jodhpur Metro ) MLA) R B T
Singh Etc.
JM No. 7 State/ P i Ravindra Singh (Sitti zﬁarrgaqﬁﬁﬁa;
0. /, rosecution avindra Sin, 1ttin .
04.03.2025 23/2025 Ravindra s 8| T 3 W Y 0k TR A aed T g el
Jodhpur Metro evidence MLA) B
Singh Bhati
30. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL NIL ‘ NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more




No. of
S. Name of Date of C N Titl Present Name of ad;om_;rnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
State Vs
Appearance of | Ramesh Chand S/o Cognizance was taken in final report on date of
CJ & JM Nadoti 03.06.2025 113/2025 Ramesh NIL
Accused Ramsahay 03.06.2025
Chand etc
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
31. KHAIRTHAL-TIJARA
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
32. KOTA
Cases punishable with death of life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL
Cases punishable with for 05 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs
Reply of ) . . .
ACJM NO. 06, CR. REG. |Chandrakant Chandrakanta Meghwal| 6 Adjournment for reply [Last opportunity has been given to prosecution for
1 06-10-2022 application /
KOTA CASE 10861/22 | a Meghwal ) (Former M.L.A.) of application. reply of application. Next date 31.07.2025
E steps by parties
tc.




No. of
adjournment if

Nameof || Diteot | CaseNo. | Twe fgent | Namecl  anyGivenduring Prosressmadein the case during
P quarter with
reasons
(In this quarter taken of evidence on dated 03.04.25
PW 2 Harish PW 3 Harendra Singh, date 04.04.25 PW
S v 4 Ravindra Kumar, PW 5 Ramlakhan, dated 21.04.25
tate Vs
ACJM Ramganj Prosecution Shri Madan Dilawar PW 6 Abhishek, dated 22.04.25 PW 7 Ajaysingh dated
13-10-2023 1551/2023 Madan 0
Mandi (Kota) Evidence (Sitting M.L.A.) 23.04.25 PW 8 Ramadhar dated 09.05.25 PW 9
Dilawar Etc
Deshraj, dated 26.05.25 PW 10 Subhash, dated
28.05.25 PW 11 Narayansingh) Next date is fixed on
10.07.2025
(In this quarter taken of evidence on dated 03.04.25
PW 2 Harendra Singh, date 04.04.25 PW 3 Ravindra
S v Kumar, PW 4 Ramlakhan, dated 23.04.25 PW 5
tate Vs
ACJM Ramganj Prosecution Shri Madan Dilawar Anilkumar, dated 09.05.25 PW 6 Deshraj, dated
13-10-2023 155272023 Madan 0
Mandi (Kota) Evidence (Sitting M.L.A.) 12.05.25 PW 7 Dorisingh , dated 26.05.25 PW 8§
Dilawar Etc
Satyanarayan dated 27.05.25 PW 9 Ramesh Singh and
dated 28.05.25 Bhanwar Singh) Next date is fixed on
10.07.25
20 adjournment. (The
date in file is issuing on
Bhawani Singh daily basis because there
JM DIGOD State Vs Prosecution 12 witnesses evidence is taken and rest witnesses
15-12-2012 576/2012 ) Rajawat (Former are 30 witnesses in this ) o .
(Kota) Prahlad evidence bailable warrant is issuing on day by day basis.

M.L.A))

file so that evidence can
be complete as soon as

possible)




No. of
adjournment if

argument on charge

Nameof || Diteot | CaseNo. | Twe fgent | Namecl  anyGivenduring Prosressmadein the case during
P quarter with
reasons
State Vs
Bhawani Singh
ACJ&IM(S) 5 Raju urf | Service of non )
29-07-2016 7451/2016 Rajawat (Former 0 Disposed 12.05.2025
Kota Rajkamal |Bailable Warrent
M.L.A)
Etc
State Vs
Bhawani Singh
Bhawani Prosecution witness PW-8 evidence complete and next date
ACIM No. 2 Kota| 14-11-2022 11860/22 Rajawat (Former 0
Singh Evidence 07.07.2025 call evidence SER No. 3,10 and 12
M.L.A)
Rajawat Etc
State v/s
Bhawani Singh Witness PW 13 Suresh, PW 6 Anita, PW 7 Ghisalal,
ACIM NO. 3 Badrilal @ Prosecution No. of 11 adjournment.
19-07-2021 7125/2021 Rajawat (Former PW 8 Reena, PW 10 Mahaveer, PW 9 Virendra
KOTA Birdhilal evidence Due to long witness list
M.L.A) evidence was recorded.
Etc
2 adjournment.
State V/s
JM Kanwas Argument on Heera Lal Nagar The advocates of the
24-07-2023 340/2023 Heera Lal No progress till further
(Kota) charge (Sitting M.L.A)) accuse taken time for
etc.




No. of
adjournment if

S. Name of Date of . Present Name of . . Progress made in the case during
o Case No. Title any given during
N. Court Institution Status Mps/MLAs quarter with Quarter
reasons
33. KOTPUTLI-BEHROR
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL

Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

Vedprakash
ADJ No. 2 Behror ) Vedprakash Solanki
1 01.12.2023 30/48/23 Vs Mohar Ted o - -
(Alwar) ) (Former)
Singh
34. MERTA

Case punishable with death of life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more

1 NP MY Faed A N TSR oY S SaRM
R 9H ’ (wd ,j? T Petition for Special Leave to Appeal (Crl.)
1 CIM Nagaur 07.09.2020 877/20 R g Stay 5. sy o qﬁ 1 )
- ( W) No. 8191721 ¥ AFT TEM S= R, SER &
T T SBCRMSBA No. 8369/21 3 TN SRS 2

Other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S. Name of Date of C N Titl Present Name of ad;om_;rnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
35. PALI

Cases punishable with death or life imprisonment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Other Cases

NIL NIL NIL NIL NIL NIL NIL NIL
36. PHALODI

Cases punishable with death or life imprisonment

| NIL N | NIL N | NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL N | NIL | NIL NIL NIL
other cases

| NIL N | NIL | NL | NIL | NIL NIL NIL

37. PRATAPGARH

Cases punishable with death or life imprisonment

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
other cases

St. Vs Prosecution Sh. Ramlal Meena
1 | Gram Nyayalaya 03.01.2025 10/2025 0 Recorded Witness
Pinkesh etc Evidence (Former)

38. RAJSAMAND




No. of
S. Name of Date of C N Titl Present Name of ad;om_;rnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL

39. SALUMBER

Cases punishable with death or life imprisonment

One adjournment is

State Vs
Cr. Reg. Case given due to summoning| hearing argument on charge and charge made, now is
1 | CJ & JM, Sarada 07.02.2020 Shanta Devi Evidence Shanta Devi
34/2020 case file by revisional in Evidence Stage.
& ors.
court
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL ‘ NIL ‘ NIL NIL NIL NIL
other cases
DJ Court Cr. Revision [Shanta Devi Service of one adjournment is given| Instituted on 25.06.2025 and now is in service of
1 25.06.2025 Shanta Devi
Salumber 01/2025 Vs State Summon after institution summon stage.

40. SAWAI MADHOPUR

Cases punishable with death or life imprisonment

| NIL CooNL | N | N NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL CooNL [ N | N NIL NIL NIL NIL




No. of
adjournment if

S Nemeof || Datest | CaseNo. Tie | iesent | Nameof  onGivenduring Prosress madein tho case during
) P quarter with
reasons
41. SIKAR
Cases punishable with death or life imprisonment
Evidence of total 8 witness has been recorded in the
State Vs 14 adjournment given in )
Session case Pema Ram quarter. 2 evidence has been recorded in re-trial.
1 | ADJ No. 4 Sikar 21.10.2021 Chhitar Mal| Final Arguments the quarter to record
336/2021 (Former MLA) ) ) Accused have been examined u/s 313 CRPC and bail
etc. Prosecution Evidence
bond u/s 437 (A) CRPC presented by accused.
Cases punishable with imprisonment for 5 years or more
15 adjournments have
State Vs Prosecution Amraram been given in the quarter Prosecution Evidence has completed. Case fixed for
1 |ACIM No. 1 Sikar]  17.12.2021 3230/2021
Amraram Evidence (Present MP) due to process not  |examination of accused under section 313 CRPC
served
State Vs . A Te A g & TR i
Session Cases Jhabar Prosecution Jhabar Singh Kharra 2 adjournment given in Gen. T.R.C./20/2025 f=im Bl ks
ession
2 |ACD Court, Sikar|  19.02.2021 . . the quarter due to | 2o /A 09.04.2025 =1 e
2/2025 Singh Evidence (MLA) ) . I Tl g IEed TS diY B RAm 15.04.
witness persen :
Kharra etc. p 2025 @1 sfaRa fear
Other Cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S Nameof || Daeof | CaseNo. Tie | Tiesent | Nameof oy Givenduring Prosress madein the case during
quarter with
reasons
42. SIROHI
Cases punishable with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL NIL
other cases
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL NIL
43. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs
Sukhbeer ) Sukhveer Singh
1 | ACIM Malpura 18.04.2023 299/23 Singh Pros.ecutlon Jonapuria Ex MP Tonk 0 Evidence has been recorded of 8 witnesses.
Jonapuria Fvidence Sawai Madhopur
etc
State Vs
Sukhbeer Prosecution Kanhaiya Lal
ACIM Malpura 18.04.2023 299/23 Singh Evidence Choudhary at present 0 Evidence has been recorded of 8 witnesses.
Jonapuria MLA Toda Malpura
etc




No. of
S. Name of Date of C N Titl Present Name of adjm_lrnmgnt_ if Progress made in the case during
N. Court Institution ase No. e Status Mps/MLAs any given during Quarter
quarter with
reasons
State Vs
Sukhbeer
Prosecution Rajendra Gurjar Ex
ACJM Malpura 18.04.2023 299/23 Singh 0 Evidence has been recorded of 8 witnesses.
Evidence MLA Deoli Uniara
Jonapuria
etc
44. UDAIPUR
Cases Punishable with death of life imprisonment
| NIL . NL | N | NL | NL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL NIL
Other Cases
State/
(03) Summon not
ACJ&JIM (South) Ravindra ] Ravindra Singh Bhati ) ] ) )
1 20.03.2023 3772/23 Evidence served, & Witness not File now in Evidence stage. Next date 01.07.2025

NO.2 singh Bhati

etc

(Sitting M.L.A.)

present
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